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New Deihi, the 2 lst September, 2005

G.S.R. 603(E).——In exeréise ofthe powers conferred

by clause (a) of Section 8 ofthe Conservation of Foreign

Exchangc 132 Pimeaiiion of Siu’ugglhig Activitiis Act, 1974
(52 of 1974), the Central Government hereby appoints

Hon'ble Mr. Justice A. K. Sikri, as Member ofthe existing
Central Advisory Board constituted vide Notification No,

G.S.R. 81 1(E) dated ISth December, 2004 in place of
Hon'ble Mr. Justice 0. P. Dwivedi.

2. This Notification shall come into force with effect

from 21 st September, 2005.‘

{R No. 674/1/2003-Cus. V111]

N. M. KRISHNAN, Dy. Secy.

Foot note: The Notification No‘ 81103) dated 15th
December, 2004 was published in the Gazette
ofIndia (Extraordinary) Part 11, Section 3, Sub-

section (1) 0n the 15th day ofDecember, 2004.
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